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16.5,01 The applicant is a non-axecutive offiecial

&

L } .:"
Qede 56 of 2001 (/ .

: LS

’ \

presently serving in the Special Service _
Bureau (S¢5¢B) He 1g presently serving ‘
as UC in the office of the Area Organiser,
S¢S+B, Jalpaiguri(wWest Bengal). '
By this application he hag sought for
a direction to grant ration allowance for =
the periods from 1.8.87 to 3143491 (Bomdila
posting ) and from 1.8,24 t o31+8498(Mia0
Posting) aawell as granted/other similarly
situated non-executive persdnnel of the
S+S¢B, Th¢: case is also squarely covered
by the judgment rendered by this Tribunal
in CeAeNo.47 of 2000 disposed on 21st Sept ¢
2000, Admittedly, Bomdilga and Miao under the
State of Arunachal Pradesh are declared }
‘at part as category 'B* Stations for the

~ purpose of concessions.

In the light of the earlier order the
respondents are directed to Pay the ration
allowance to the applicant{with effect from

the date the allowance became admissible

to the persong serving at Bomdila area under
the administrative control of the Divisional
Organiser, S¢S.B, Arunachal Pradesh Divisioni—

The respondent 3re directed to :Pass;nece-
ers accordingl

' o
spary: g &ghin 90 dayg from the date of

. receipt/certified copies of the guder, °
Application is allowed, No order as to costss

by !

M‘
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GUWAHATI

B ENCH GUWAHATI .

‘(an application U/s 19 of the Administrative Tri-

[

\_1,
§

vﬁk/r@..-?l./—- N&m/&@

bunals aAct,1985).

QeAeNO. g/é /2001 .

shri chandan choudhury

. son of Late Birendra Mchan choudhury
Presently serving as the U.D.Cs ,
in the Office of the Area Organiser,

Se5.Bs.,Jalpaiguri (West Bengal).

eeeapplicant.
-VerSUSv
1. Union of India
(Represénted by the cabinet secretary.
Depa:tmeht_of Cabinet affairs,

Bikaner Hchse.sahjahan Road,

New Delhi ).

2. Director General of Securiéy,
'Block-v (East)
ReK s Puram ‘
New Delhi~110066 .«

~ 3¢« Director, S+SeB.
Block-v (East)
R-K .Puram |
New Delhi-110066 .

Contde-. L]
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4., Divisional Organiser,S+S-Be
A.P. Division, Khating Hills ,

Tt anagar ,Arunachal Pradesh .

5¢ Area Organiser, S<SsBe.

Bamdila, Kameng District (west)

Arunaqhal Pradesh .

ST .
6. Area Organiser,S.S.B.

Khonsa ,

Tirap District

Arunachal Pradesh.

o+« Respondents.

1 : PARTICULARS OF THE ORDER:ACAINST VHICH THE

APPLICATION IS MADE :-

order dated 1.5.2000 passed. by the
Respondent No-4 as communicated in his office

memorandum No. BE/COurt case/RA/99/164 dated

. 1.502000 whereby the applicant was ;nfoxmed ¢

through the Area Organisér {staff ).ssB.siligurio )
that as per jﬁdgment datgd 849499 passed:by this
Hon?ble Tribunal in Oa NO. 103/99 and order passed
by the cabinet secretariat thereon, the payment Of
Ration Allowance was admissible only to the apbli-
cants of the OaA 103/99 which was filed by the
non-executive personnel of the SSB serving a£

Ttanagar under the administrative control of the

Respondent Noe.4 -

contdeece . !
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2 : JURISDICTION OF THE TRIBUNAL :3-

The applicant declares that the
subject-matter of the order against which he
wants redressal is within the jurisidctidﬁ of

+the Tribunal .

3 : LIMITATION :-

The applicant further declares that
the application is within the limitation prescribed

U/s 21 of the administrative Tribﬁnals act, 19856,

4 : FACTS OF THE CASE :=

1) : That the apblicgnt is a non-executive
official presently serving in the special service
Bureau (seS.B. in short) which is a department of
the Govts.of India directly under the cCabinet |
secretary. He is presently serving as the U.D.C.

in the Office of the Area Organiser, SeSeBe. ,

Jalpaiguri {(west Bengal J .

Earlier ,the applicant had served

in several places in arunachal Pradesh. vhile he
was serving as the L.D.C. in the officeAOEIthe
sub-Area Organiser,ssB,Jang . he was transferred

to the office of the Area Organiser, Bamdila . K

‘ The applicant was relieved from the office of -

the sub-area Organiser,SsB,Jong on 23.2.85 to
enable him to join his new place of posting at

Bomdilae

contdese
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copy of the sald order dated

- 23+2485 relieving the applicant to
enable him to join at Bamdila is
annexed herewith and marked as

Amexuresl.

2) That the applicant ,accordingly ,
resumed his duties as L.D.C. in the Office of the
Area Organiser,s.s.B., Boudila with effect from

the forenoon of 25.2.85 in terms of order dated

1443485 passed by the Area Organiser, S-SeB. .

chd ila .

| In pursuance of the order dated
26 46 ¢ 90 passed by ihe Respondent No.4, the
applicant was relieved of his duties with effect
fran le4e91 (FN) to enable him to join his duties
in the Office of the Area Organiser, SSB,Tezu
on transfer in the same capacity vide order dated

2743491 passed by the Area Organiser,ssB,Bomdila.

copies of the said order dated
14.385 and dated 27.3.91 are ann-
exed herewith and marked as

Annexure=II and 111 respectively.

3) That the applicant served in the
office of the area Organiser.ssB.Tézu to the

period from le4.51 to 30694 o

contdecee
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4) That the applicant who was, in the
meantime , pranoted to the rank Of UeD.Ce ,

was , thereafter, transferred to Miao in the
Office of the sub-Area Organiser,ssB, Miac
undei the estgblishment of Area Organiser,SsSB,
Khonsa op,transfe¥ from the office of the Area
Organiser,SSB,Tezu where he resumed his dutiesﬂ
On le8e¢94. He was, however, released with effect
from 318498 on transfer to enable him to join
in the Office of the Divisional Organiser,ssB,

North Bengal and sikim Division, siliguri .

copy of the order dated 849,98

passed by the Area Organiser ,Khonsa

releasing the applicant with éffect
fran 31.8.98 is annexed herewith and

marked as Annexure=Iv.

5) That the applicant begs to state and
subm;t that the Area Organiser,gsB, Jalpaiguri
had issued a certificate dated 3¢1.2001 to the
effect that the applicant joined the office of the
Sub-Area Organiser,ssB, Miao {Aruhachal Pradesh)
under_the establishment of the Area Organiser,
SSB;Khonsa +Tirap District {A.P.) on 01.08.94
(FN) on transfer fram. the office Of the Area
Organiser ,ssB,Tezu,Lohit district,A.P. as per
record available in his service book vide

page =23

contdeee



copy ©of the said certificate dated

3.1.2001 is annexed herewith and

marked as Annexure=V.

6). | | That the Government of India;,in
192, set up the Directorate General of Ssecurity
{De«GeSe in short) under the Administrative control

of the cabinet Secretariat for some specific purpcses

“which is a multi-role, multidisciplinary organisa=

tion camprising four égencies, namely, Special
service Bureau {(s.S.B. in short),Aviation Research
centre {A.R.C. in short),special Frontier Force
(s.FeFs in short) and chief }nspedtorate of

Armaments e

7)v | That the applicant begsto state that
the cabinet secretariat, vide letter No «A¢27011/
4/86-EA-II dated 18.12.87 addressed to the
Director. Planning,Difectorate éenéral of security,
informed that certain concessions were granted to
the staff Of SeSeBe,SeFeFs,CeIs0.A. (Chief Inspec-

torate of Ammaments) and Directorate of Accounts and

the concessions were listed in Annexure-I «Im the

sald letter it was also mentioned that for same of

‘the conceésions.the various hardship locations had

been categorised as "B" and “c" stations as menti-

oned in thé annexure-II to the letter.In the said

letter,it was also mentioned that for the purpose

of House Rent.Allowance.concessions t0 the

various categories to staff,the equation of post

contd e
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as listed in Annexure-A to the cabinet secretariat
order dated 28.10,86 would also be applicable in
respect of the staff Of SeSeBe,SeFeCeysCelel.A.

and Directorate of Accountse

copy of the said letter dated 18,12.87

alongwith two Annexures is annexed
herewith and marked as annexure=- Vi.

8) That applicantg begsto state that,
from the said 1e£ter and Annexures, itfwould be
apparent that certain conéessions were grantéd and
in the case of the applicants, the concession refe-
rred to agéinst serigl Noe.2 in Annexure-I. i.ee
Ration Allowance.would be relevant.The House Rent
Allowance to the executive cadre was made admlsslble
to the personnel of other cadres also of the correse .
- ponding level except in the case of S.S.B. Battalion:
personnel and Deputy camnandants/campany commanders/
Assistant coampany commander of S.F.F. and also

those on deputation in the S.F.F. from the Amy.

9) That the applicanty begsto state that
the order dated 28 10,86 mentioned in leeter dated
18.12.87 (annexure-1) was an order from the Cabinet
'Secretarlat whereby the sanction of the Presldent
was conveyed to the equation of posts listed ®EXX
as Annexure-A in various cadres of corresponding

level in Aviation Research Centre to that'of the

executive cadre.The present applicants have been

contde..
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equalised with the Field Officers and below and

- as per the said equation,the applicants were

péid‘House-Rent allowance from 1987 itself .

’ A copy of the said letter dated 28.10.86
alongwith enclosures is annexed herewith

and marked as Annexure-%iTe¢

10) That the applicant begs to state and
submit that Bomdila {(where the applicant worked fram -
2502085 tO 3143491 ) and Miao (where the applicant
served fram 1894 to 31.8.98, as stated above,in
arunachal Pradesh were categorised as category "B"

locations with effect from 1.8e87 but the noneexe-

cutive personnel of ‘the S.S.B. posted to these two

~ locationg were not granted Ration Allowance although,'

the executive personnel based in these locations
were drawing Ration Allowance in terms of the said

letter dated 18.12.87 (annexure-I).

11) ‘That,the applicant begdto state.and
submit that the applicant haje became eligibla’for
getting ration allowance with effect fram 01,08.87,
the date fram which the above-noted stétions were

as
categoriseds/ "a" stationu,as stated above, and

accordingly.the Field Officers and below were being
paid ration allowance as to their entitlement but,
for reasons best known to the authority, the appli-

cant who had been equated with the Field Officers

and below were not paid ration allowance in a most

illegal and arbitrary manner-

contdeee
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12) That the applicantg begsté state thay

the Aviation Research Centre is a part of Directorate

Genefal of security alongwith s.S.B. and two other
organisations. similar concessions including Ration
Allowance were granted to the employeed of the Avia-
tion Research Centre and the non-executive staff of
the Aviation Research Centre were algo deprived of
the Ration Allowance and only executive staff was
given the same.some employees of aviation Research
Centre,poamdocama had filed an application before this
Tribunal cléﬁning that being non-executive staff ,
they were also entitled to get the Ration Allowance
as was being given to the executive staff,according
to the equalisation done as per order dated |
28.10.86 {annexure-II) and the'same wgs numbered as
O.A. 245/95. A Division Bench of this Tribunal, by
judgment dated 14.6.96, held that the Ration Allowa-
nce was admissible to the applicants and directed
that the Ration aAllowance be p;id to the applicants at
the rate applicable to the:ﬁ with effect from the

due date and to pay the arrear amounts within a

fixed period. The Aviation Research centre authorities,,
instead of granting the concessions, filed an SeLeP.
in the Hon'ble sSupreme court challenging the order
passed by this Hon'ble Tribunal granting Ration
Allowance to the non-executive Staff and the same
was numbered as Special Leave to appeal (civil) No.
1706/97. The Hon'ble Supreme Court,by order dated
16.3.98, dismissed the special Leave to Appeal and

directed that the order be punctually observed amnd

contde e
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carried into dxecution by all concerned. The order
dated 14.6.96 passed by this Hon'ble Tribunal in

O.A.NO. 245/95 had attained finality .

copies of the judgment dated 14.6.96
passed by this Hon'ble Tribunal and

the order dated 16.3:98 passed by the
Hon'ble supreme Court are annexed here-
with.and marked as pnnexure=Yi¥land B

respectively.

13) v -~ That the'appl;cantvbegs to state that
in pursuance of the said judgment,the cabinet
Secretariat,vide their order No.A.27011/4/86/%®A.
I1/1483 dated 16.6.98, sanctioned the ration Allowa=-
nce to the non-exéeutive staff of the Aviation
Résearch Centre‘and all payments have since been
made to the staff who are still continuing at Doom-

doama which has been categorised as "g" station .

14) That the applicant Dbegsto state that
some other non-executive personnel of aviation
Research_centre (Aéc) in short /FeReUe Numal igarh

who were also deprived of getting the Ration Allowance
had also filed an application before this Hon'ble

Tr ibunal claiming Ration Allowance and the some was
nunbered as O.a. 89/96. This Hon'ble Tribunal,by

order dated 17.7.98,disposed of the application
dirécting the department to pay Ration Allowance

with effect fraom 22.2.94 alongwith arrears within

3 months.

contde .o
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Copy of the said order dated 17.7.98 E

is annexed herewith and marked as

Annexurem X.

1

_15}_ | ‘That the abplicantg begsto state that
after the noﬁ-exeéutivg cadre employees of the
Aviation Research Ceﬁtre.Doandooma and of Avj:aﬁion i
Regearch cenf.re,Field .Research Unit (F.R.U.) ,
Numaligarh were granted Ration Allowance , as stated _
above, in terms of orders passed by this Hon'ble
Tribunal which was not interfered by the Hon'ble
Supreme court, the non-executive personnel servihg-
in the s.s«.B., Itanagar in Arunachal Pradesh filed

an application before this Hon'%le Tribunal which

was registered és O«ANOe 103 of 1999 claiming grant

| of rRation Allowance with effect from 8.11'. 94 ,date

from which Itanagar was categorised as "B";station.,
This Hon'ble Tribunal,by érder dated 8.9,99,disposed.
of the application‘by'directing the réspondent -
authorities to pay ration allowance to the applicanté
with effect from the date on which the allowance
became admissible.It was further directed that the
arrear amount, as admi@sible to each applicantfshould’

be paid within 90 days from the date of receipt of

the order.

Copy ©Of the said order dated 8.9.99
Passed by this Hon'ble Tribunal in 0O.a.

N0.103/99 is annexed herewith and marked

as Annexure-\Xl .

contd...
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16 ) - That, thereafter,some of the non-

executive personnel of the S.S.B. serving under the

Divigional Organiser,sS.s.B.,shillong, Meghalaya

also filed an application before this Hon;ble'
Tribgnal'Which was registered as O.A.N0;367/99 pra-
y;ng/for grant of ration allowance with effect
from 27.4.92, date from which shillong was catego-

rised as "p" station. This Hon'ble Tribunal, by

order dated 12.1.,2000, disposed of the application

directing the respondents to pay fation allowance to
the applicant with effect from 27.4.92 onwards
(date from which shillong was categorised as "“p"

Station .

copy of the said order dated 12.1.2000
passed by this Tribunal in O «NO,
367/99 is annexed herewith and marked

as annexure-XII.

17) That same non-executive personnel
serving in ssB at Bahdila filed an application before
this Hon'ble Tribunal praying for grant of Ration
allowance which was registered as OA NO.47/2000 .
This Hon'ble Tribunal ,by order dated 21.9.,2000,
diséosed of the application by directing the respon-
dents to pay ration allowance to the applicants

with effect from the date of categorisation of

the locations as "B" or "c" or fram the date of

their joining whichever is later .The arrears were

contde ¢«
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4

‘also directed to be paid within 90 days fram the

date of receipt of the order .

copy of the said order dated 21.942000

is annexed herewith and marked as

Annexure«XITI 4

18) " That the non-executive pexrsonnel.
sefﬁing in the s.s.B.lin Itanagar {0a 103/99),
Shi;léng {oa 367/99).-Bandila {oa 47/2000) have
since been granted Ration Allowance in terms of the

orders passed by this Hon'ble Tribunal, as stated

above,and the present applicant is similarly situated

like the applicants in the above-noted applications"
and as such, rélying on the orders,the applicant is

entitled to be granted ration allowance.

19) | That the applicant submitted a repre- -
sentation to the Respondent N§.4 through proper
channel praying for grant of ration allowance but
the Respondent No.4, by his office memorandum Nos
BE/court Case/pA/99/164 dated 1.5.2000, summarily
rejected the claim of the applicant for grant of
ration alloﬁanbe and informed the applicani through
the Area Organiser (staff) sSB,Siliguri that only

onh the ground that as per judgment dated 8.9.99
passed by this Hon'ble Tribunal in OA 103/99 and

order of the cabinet secretariat thereon,payment of

ration allowance was admissible only to the

applicants.

contde «.
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copy of the said impugned order dated

1,542000 passed by the respondent No .l
is annexed herewith and marked as

Annexuré@=- XJIV.

’

20) That the applicant, being aggrieved by
the action of the respondent-authorities, is ngw
approaching this Hon'ble Tribunal praying for

relief .

5 3 GROUNDS FOR RELIEF WITH LEGAL PROVISIONS :-

I) " For that the action of the respondent-
authorities in denying rétion.alloWance to the
apbliéant is illegal, arbitrary. and extremely
discriminatory and as such this is a fit case
where this Hon'ble Tribunal will exercise jﬁris; .

. diction and grant relief otherwise due to phvam lacoc

II) ) For that the applicant hag¢ been ille-
gally discriminated against in not allowing the
benefit of ration allowance although fhey awe <o
. similarly situated with those of the A.R.C. Doom-
dooma, ARC,FRU,Numaligarh,s.s.B., Itanagar ,SsB,
~shillong and S-S-B-,H&i&n&g[who have since been
granted the benef it of ration allowance as per

order of this Hon'ble Tribunal and as such the

action of the respondeht-authorities is bad in law

and liable to be set aside .

Contd e e
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I11) For that the respondent-authorities are
required to extehd the benefit of ratidn allowance
to the applicant in pursuance of the order dated
14,6496 passed in 0.A.NO. 245/95 (Aﬁneﬁure- ).

 order dated 17.7.98 passed in 0.A.NO.89/96

{annexure- ), order dated 8.9.99 passed in

0.A.N0.103/99 (Annexure- ) and order dated

12.1.2000 passéd in 0.A.N0.367/99 (annexure- )
Hha 2b i

as they are similarly situated with the applicant

v 0 47/ 2000
of the above-noted original applicationi and that
not having been done, the action of the }espondent-

authority is bad in law and liable to be set aside.

) Fér that the respdndent-authorities,
instead of exéending.the bene%it of ration allowance
to the applicant of their own, as directed by this
Hon'ble Tribunal, committed a serious illegality

by driving and harassing the applicant to approach
this Hon'ble Tribunal causing multiplicity of
l}tigationé and as such the action of the authof

rities in denying rat ion allowance to the applicant

deserves to be struck down as unsustainable in law.

+

v) | For that the action of the authoritiés
in not allowing the applicant to draW ration
allowance hasamounted to serious discrimination
offending the equality provisions Fonstained.in
Articie 14 and 16 of the constituticn of India and
as such the action of thé éuthority is bad in law

and liable‘to be set aside .

contGeee s
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vI). For that’, in any view of the matter,
the action of the aut;orities in subjecting the
applicant to serious and illegal discrﬂninéticn
and denying fhem the ration allowance otherwise

due to theém is bad in law and liable to be set

aside

6 : DETAILS OF THE REMEDIES EXHAUSTED :-

The applicant had submitted representae-
tions to the campetent authority through proper
channel but in view of the policy decision adopted
by the respondent-authorities to the effect that-
non-applicant in original Applications including
OA No.103/99 disposed of by this Hon'ble court
directing payment of Ration Allowance to the appli-
cant from the due date,the claim of the applicant

)
»

had been summarily rejected -«

7 : MATTERS NOT PREVIOUSLY FILED OR PENDING WITH

ANY OTHER COURT :=

The applicant further declares that he
has not previously filed any application,writ
petition or suit regarding the matter in respect
of which this application has been made before |
any court or any other authority or any other Bench
of the'Tribﬁnal nor any such application,writ

petition or suit is pending before any of them .«

contd eve e
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RELIEF SOUGHT ;-

It is, therefore , prayed that Your
Lordships would:be'graCiously pl?ased to
admit this application,call for the
entire redords of the case, ask the
respondents tO show cause as to why . the
applicant should not be granted the benefit;
of Ration Allowance for the periods fram
148087 to 31.3.91 (Bamdila posting) and

')/ ¢ .
from 1,894 to 31.8.98 (miao postiﬁ )

as has been granted to othersvwhb are
similarly situated like the present appli-
cant and after pefusing the causes shown,

if any and hearing the parties, direct

4

that, in view of the attending facts and
circumstances of the case, the. applicant
be granted ration allowance for the periods

£ran 1e8e87 t0 31e3491 {Bamdila posting )

and from 1,8494 to 31.8498 (Mdao posting)

.as has been granted to other similarly

situated noneexecutive personnel of the
S«5.B., who served/serving in the above-
noted locations and/or pass any other

order/orders as Your Lordships may deem

f£fit and propers.

and for this act of kindness, the applicadt. as in

duty bound,shall ever pray-

contdoooo
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' 1.P.0. NO. 5G L220(0 dated 5.92.2001

18,

INTERIM ORDER , IF ANY, PRAYED FOR :-

¥

NIL.

Does not arise.The application will be présented

personally by the advocate of the’applicant-‘

PARTICULARS OF THE POSTAL ORDER IN RESPECT

OF THE APPLICATION FEE :-_

L]

' issued by the Guwahati Post Office Payable at

12;

Guwahat i is enclosed « °

LIST OF ENCLOSURES :-

A5 stated in the Index .

contGeeeeo .
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19,

VERIFICATION

I, Shri Chandan Choudhury, son of Late Birendra Mohan
Choudhury, aged about 54 years, presently serving as‘the u. D.C.,

in the Office df the Area Organiser, S. Se B« Jalpaiguri, do hereby,

- verify that I am the applicant in the accompanying appllcation

and as such I am fully conversant with the facts and circumstances

“of the case . The contents in paragraphs Nos. 3¢, g, 10,1, 3,19 4

o0 ~are true to my personal knowledge, those in

- paragraphs No. 28783 . /,24,5,2 912,14 are believed to be true

5, /é, (F /3
on legal advice and that I have not suppressed any material fact .

Date :- G-Zrﬂ,@@[

Place :- Guwahati. '

Llowidn (o

SIGNATURE OF THE APPLICANT .

A



@ AMNEXUPE-T

e LG s GBNERan Ur S pCURLTY
ST OFFICE O THE SUE AlLBA GRuallobi 3 SSH
T Juil s ThWARG DIST (Ak)
L . . KR AR
Vo Qi ICE Oitl nix i
. <.
S In complic nce with the D.C. L P Tezpur order
) No. GE/G-2/47 dt. 10.1.85, and Arek Organiser, 5oB DBomdile

meltpeidde - Yetter Nos GE/B-82/84 dated 18.2.84, Sri Chandan Choudhury,
coTe LDC of this office is hereby rellved from this of rice

on ix. L. 5~ 10 enable him to join his new place of posting
L i.e. A0, Office Bomdila, He has been alloved to avail
P normal joining time a3 admissible by rule.

O . E . |
. . :
bd, -
e o : . ‘ (a LC&i)
Sub Area Orghnlsez.uub
p Ca Jong
Femo No. F-2,/85/1%03C Dutcd Jang the 2. 285
Copy toi- h

~1. Sri Chundun Choudhury, LUC Zor in.orwatbion
and necegsary actlon.l

2. The area Organiser. udﬁ Somdila ‘or tavour
of inZormation pleuse,

4, File+i-5/85, “ |

A(@/O)QE ﬂ/; ) /”,A : /

YK‘ (<\ -':G'/ 2}//3_{"'
T \Qf Azﬁf//g’f /
f/// Sub A'“dibtf¢niserfﬁbﬁ-“'
Area Orgamser , W d&rw :
. <8B, DGS, Jatpairv” _ ;
\ -
/ e
/
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@ ANNEXUICE — 1) 0 i

s

?

c—‘v € ’ )
\cc\>' " Director-te Gener~l of “Sacurity
\ e Office of the *re- Ora-niger
559:389.mdil ne '

i n

D-ted Bomd{le the 14th Merch/8s.
ORDFR -

“ .4 o’ :_ O,
. Shri‘Ch-nd »n. Choudhury LDC,J -ng _who w»g-
nostad -t Domdil« on tr-nsfer wida DO/ sP ez r Order Noo.GE/G=>/
A7 d-tad 10,1,8%, h-g since resumeacd Aduty -t Romd{l - with offoect

from the forenoon of ?56Qe 85 “
" He h-g sV'-iled one d-vs joinine time ofh °

i o

__93,;3_,85 N’ the rast of 9 d-ys will be craﬂiind to his 1@:%

ACCANEGe i -

£H1oooN ,':Q.-' g
safofulimiatl, A
" “"é,,,.,rﬁ?{?f“”’h T
Mamo Mo GF /Ref>/R4 . P-fed Romdil- the 4th March/8%, .

Cooy te @~ - _
leThe Diwisjfonsl “re-n{ sare VP Tezpur for fawour of
inform-tion, .. .
2«The S$*) J-na for inform-tion,
3.The ‘*ccounts Be-nch,BomA{l ~"for nacess~ry ~ctiony

4.5hri C.Choudhury,IN” Bomd il -,

BeNeNBoNk,
6oqu0 ’
£y [N
. "re s %
‘ Bomd4l n,

) £y \
’

Fom T T gty

e ————— e e



@ ANNEXU - T
Ui s .,.;3'3/00991/ & /5 - 15/ i

Qirectorata sameradl of Security
: ' Jffice 2L Yhe arca o Laalser, s
: bowilla +vest Kameny Jastri.

.‘t o (Apunachal ?%x'adeah )
Bated,domiila the Z7tht dercn®9],
o l,i 243

! | InlpWsuance 0f D U0AP, uivisam ftanafur order

ot NOGN ‘;T,jwe?.’i%/%/h) dt, 26,6,99, siri Chandan Choudlhary,

1LC of. %ﬁo(gab)abomdila wider the establishment of Arca
Gmmis@rqwbgbonmilao is relieved from hig dutles weeo.f,
16,91 (FN) to enable hinm to Joine duties =t ires 2rianiser
538,Tezu an trangfer.in th: gane Capacity,

de is mlloved Lo avuil normal Join,in_.; tine aa
admm:sible 2y per Rules,

’ | NO <L1Q'£‘-4«\, QQ_&((/\ NL& b—w/n ({vfu/fa[!37
» , UA.L md(w,cuwﬂ oy O] 9‘?{

N : $4/=( Ma.3.Negst )

’W% Joinz. Aroa | m,anismro
: At I '}Jomdila@

|mAwuogmw’

SR, BGS. TSR0t
A . %o The ivisicnal 'ermﬁsaJ‘oA“ Wivighon,ltuna; ¢

for fauvour of 4nformati pj,e:a.ae WeToto RS ,
order ), cited above,

- 2, The area Organiser,ssb lezu for f.vour of ‘
- &nfomm,*icm and szuc:cza:ss.euz-s,b action, ’

B‘o The .;u.b Area Jﬂ,@ﬁi«wrn%uoutmlilaa

I
{.' - . c e P S
|

T T W, The Accowmts “xrmcn(wc%l) for inforea tion
| - | wad ngcessary action,

\/_,i./“j‘o shrd Chanden Lhowmary,,ﬂrm,o

1 B . '
? /LOP.Ye '
: s
. i
0! §
I ! .
o SIS PR DS |
o Jointeron T Jage,
‘ ' v oy . -
: Gl S T L
, e e if’ﬂ )
: ¥ )
I
i .
? |

[




FRLINUS % S-S Wam,n,

T ,_,/0
DAt t
¢ K - {:b .(l( ( {

it

@ /INNEXVRE-TY

&

. Tt/ g/ otingy /. ¢ Ceee
Deastocnts GENEAAL AF Hocurity
0fPlen of tho apge crganimﬁr,fi'»t‘.,,
Virep Globriols thhangsdss, o,

\( ) Untad ¥Nanga tha ~ th Supt/on
) \/
N

. - -
1) o

RN PUrSMEHIGS 68 «ué Yoo epdap “iofhf vty aly

!
$3(2) 1796 624, 4368 ad Lo AP TRanagne, 54 goNo, 05 53-57
o> ¥9-0-98, Shed Chanden Choudwuey, UNC of Eho ofpten ¢
LubeApeg 0pgend 00805 SB " a0 L0 Meredy polonsud uof, 39e0-00

on hio troncfaz tp Mi'tg oPfloa, 51 iquers undor Hopthe

Fongnal/sikism tdufeten, .

2o

Ho §g aﬂnog‘od %0 ovall norwal Joiring agnmg

Q8 exicdblo vndop il

bl'ﬁcc of ve D 0. 588 l

L ol -
NI“(‘ Af J"‘/n
. U e K, TIMALN Y
Biis “ Aras Qronng gop, Ty
Rocs’, 16 /77) HHCNE A,

mistaet ey oo

,\é\ 9o
. n
~ 3,

Tho Bdocatoy of Azcaunto,Cabingt ioratopint
oK o Puamyl £ gaxhwema., ’

TRo V1vi edanal Qeganicer, 338, Apunnohel Pendooh
Dlviadon,Khating Hil) f’emgm%moamru?m ' fnpe
Ratinn ploeon,

Tho U¢violonng Cpoeatoor, s ¥, kopih Pannal/ 6§ kit m
Oviebonefor inPopaation ard noceednry ration,

Tho r\autﬁ.'U&Puckoa(ce-*)’hfio Bto, Haw Ipihg,

™o S40,458, M aaefon Infotagtion, Yhiy gsfops .
Co hie oPPies oreop N0o €14 236003 /8 T

dtd, 31-8.08, |

“hed Chenden Cheudrupy, Ut

Tho fieen-ato beanas (130m) fPar inforaatisn ond
RCc2osoary sotien,

Cepy for porcsaal Mo,

Kit Nhoe,

tmm e ..

—— s
e e TR
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et ’

> .
. TO wHOM IT MAY CCACLERN , ' ,ﬁ,

This is to certify that Sh. Chandan

,/f - \ Choudhury, UDC is an employee of SSB Or anisation.
He joined SAO0's office, Miao, Arunachal Pradesh under
the establishment of Area Organiser,35B, Knhonsa,Tirap .

 District (A.P) on 01.8.94 (FN) on transfer from Area L
Organiser,SSB, Tezu,\‘Lohi‘t Distt, Arunachal Pradesh as '
per record available in his service Book vide Page-23.

\g;y '\qp"\

fREA ORGANMNL SER,SSB
J ALPAYGURI,
S areg Srgasise
IRRIDOF
intsigwt’
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AKNEXURE-%2 T\ o

NO. A. 27011/4/86epa~1I
Government of India,
Cabinet Secretariat: ’
—Bikaner House (sonexe ),
Shahjahan Road , -
New pDelhi . .

NGW' ’D}}hi, tth 18.12.87.

!,%

——

ToO,

The Director (Planning),
Director General of Security,
East Block, RoKe. Puram,

New Delhiw66 .

Subject 1. orant of concessions to the staff of ssB.
SFF, Col.0.a« and Diractorate of Accounts.

sir,

I am dirocted to convey to-the sanction of

the President toO the grant of concaas:lons mentioned in

‘-.':’

the Annexure«l to the varioua catogorics of -staff oOf
et s e e e e e e .

e e oy o

ssB, §FF, CIOA and Directorate ©f Accounts subject to

—— MR —

the raestrictions indicated thorein on the pattern of the

research and Analysis Wing of this gocretariat .

2. Those oxders will take affect We0+fe 1ot

August, 138%7 e

@ For some ©of the concessions,the various_horde

ship locatione have been categorised asc °B’ and ‘c’ ota-

tlons as indicatcd in Annexuxeou to thia lottor «Howovar,

et b S A ———— - o

if tho loads of the mpartment zool at cortain umea

B

—l P

that cercain locat;ione or asiqnmento have beccmo

— e oo ———

- g e

contdeeo
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—Z~ )

2. J
> | Y
..
specially hazardous and thore is a specific imreaae in
Pt e -
the threat to the personnel and/or promises, thoy can
e WU S
determine on mer.tte the cértieria of hardcechip and the
period for which such locations may be catagorised gp
bolonging to© category ‘B’ and ‘c’ gtations after recogd ing
T
the reasons in writing .
4o ‘ Por the purpopo Of Howeo noat Allcvanco concQe
geions to tho vardious categorios oI stallf, the oquation
of posts as lictod in Annoxuzoce'A' to tha Cabinet Secrxotae
riat's order Noe. A-31038/80-po-X,dated 20.40,86, will aloo
bo épplicable in zospect of tho Btaff of 58D, 5FF,CI0OA and
pirectorate of accounts o
Se This issues with tho concurronce of the Ministry
of Finance vide thedir U.Qe. HOo 8-1453/38/87 dAatod 10,0,07
read with UO NOo '
1383 /Dir.Fi(5)/ 31 ,dated 23nd Dacomber, 39287.
vyours falth€ylly,
84/«
(R oK «GANGAR)
‘ poputy sccretary (SRle
NCLO3ANNEXU ngd o
Ccm 40 %e
1., shri M.B.Joghri,pirector,SsB.
3 Majoaonl-s.x.mama.ww,m 3§74 )
3o GeBs Mothur,Dy-Director Of Agoduntoe
4o Momlotﬁ‘o&oﬂhunﬂati.cxm’h
8, ghrd 'Je.subranenian,Director I
) 6. ghrd KeKeMittal,DyeDircctor of BAcEnsd OW)e
7. Order Frilo o ’
contdoooe
\
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0 THE DIVISIAN AL URGANISER,8GBS feke DIVN.
ITANAGAR.

Hos NCE/FPe2/97.98/37 Datedte 20.43.2 7o

1, The comdteés, CC,8SBeDirang/Faser/Tezu-for information

and necessary actione WV .To your signel No.4724 dated

25010097,

88/~ Illegiblo,
AREA ORGANIBER(8)

DIVL cHORS -58B 3 ZTANAGAR

contdoso
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ANNEXURE TO THE CABINET SECTT. LETTER NO. Ac27011/4/86~FA=II

DATED 15 DECEABER,1987

' . ']
¥ sle Ko., Hatuzxe Of tha: Extent ©of the conceéssion granted »
/ ' concession. | .
}' - =B o;- - o> @ a» e» wm D @ @ e W e W G D> O - O B D G W I > B w » 1.'
. ¥ ’

/ 3 . 2 - 3 ’
. 2 s

1) Hardship allowance. A herdship allowance @ ko253 of
basic pay cubject to maximuwm
Lo 400/= Pot1e in regspect of cato-
gory °C® and 312.5% of basic-sub-

jGCt to mmw of BoZGQ/a Palio

tO category *B* stations othegx
than thocce situated in the North.

Bastorn regdion,andman and Nicobar

WE £ EN A W W WA W e S W W OB a

- - - - - = - - - - - - - - - o« o o= - - -.w <> - - - - - - - - - - - -

Pemarkse

- e e o e oo o

4

vor the stations wvhich are docl.
gred as belonging to category 'R’
and ‘'c’ by the reed of the Doparte

meont under the powere ncw deecgated

him,the same rates will applj °

Island ond Lhskiwcep,whero special

~ allcwance is already sanctioned

QMFQP

——— s e ———- =t ———— —— ———— . —
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\ 1
gzyiat iocn Allowancsd o
o S )

%)

Ration Allowance to the rank of pieldd
[ ———

Off icers and below at the following rates
execeptitkg SSB Bns personnel and @.ccmdts-/
Deygcandrsq/héstt-my-ccmd:soof SFP and
algo thosg on deputation in the SFF £ram

the Aarmy -

contdoos

—
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Uy

Locat j.cg Ratesn

1) catoegory °p° As 28nissible fraa time to
stationg. time 4in the RBorder securxi.

ty Force in peace areas -

£1) cstegory °c® A8 admigsible fxrom time ¢3
gtationse. time in the BSF in operati.
onal areas o '

3) clcochings 1) A non-refundable clothing grant of bo 2000/ (1)

fox ptaff other then 5SBeEnecporgomacl end

Dy o Codtg «/ COY o CandX o «/ ACSLE e COY o CCMAES S

CZ SFF 2280 theso on demutaticon ia tho

SFP £rca tho Army.psoted iLn cctegorny B end

C statdons and lcoatad 8t @z hicher c¢hen

300€ iitrse.above KEL and bse 2008/« f£co ptafs

pocted at cateygoIy & & C stotliong ard locvce

ted botween 1800 and 2000 Miws.obove KESL

&6 a one timeo qrant o

Tne amcunt will be paid ag an

advance and will be adjusted oz
reonipk of the J1oindng repert ot
the hazéohl) locatiosn and a Qertia

ficate that th2 zdvancc has bcoon

ugdliced £or the pnrposa it was
intende o

contloco -
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1i) renewal grant at .the rate of 500/a
Peao for location st or higher
than 3000 MNtzs.abovs KshL and
8o3000/ - Paho f;ax locations
betwean 1500 and 3000 #txs. above
Msi in category 'B' aad ‘et s:é-

ti&ﬂso

(1) This one time nonerefundable

3

allowance will be admissdible
only to thoge personnel who are
pcsted in category 'BS8 and °e!
locations for a period cf not:
less than 2 years . In casoc the
CEf icer retafns from posting from
categcory *B' znd *'C* looationg
earlier thanm 2 years at his own
ragquest,hs will be agked to
refund proport ionate share of

the eclothing }grant .

contde..
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b 2 3

W W e s e S s e e

4

-ooﬂ-nec-------n-woﬂ--maogaﬁéuﬂ-’-ohwﬂﬂ---uon------.

' - ' 4. special TA/DA Dally allowance at incroased rates £or clae
"l/'/ i s3if led ‘'A° class citieg wili ba admissible
4 during tcur to category "B and *¢' sStaticns.
/l Porterage aad animal transport charges
-,i' as admissible underx Supplementary Rules (vﬁde
g . ¥in.of Fine CeMeNoo5(34)oEs IV(BI/64 date@i

" 6.10.65), for ciassified arcas in Himachal

Pradegh will be admigsible £ox tours to all
, category °*B' and '¢° m'..atione_:,;
| . -

\
. f’, *

S

{11i) The Head of the Organisat ions

at thedir own discretion within appro-
ved parenstors, can classify any

location as belonging to category *ap°
and 'c*® astation for the purpose o€

clothing grant (Though on the basis'
of hedight alone it may not so qQualify)

based on othar facters such as severe
climate etc.(e.ge in a narrow valley).

T™e Head of the organisation will got

approved ,well in advance,fyca the
Cebinet sectts., the raramcters f£or

declaring any locatlon as eguivalent

to the category '.B' and *c¢* stgticns .

contdo .
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5.

leave Travel

comesgs lon.

o — Y :
- n{ ' )

(1) pmployeeg othex than SSB Sn.parsomnel in case the employees posted

and those on deputation in the SPFPF fram - '"Bf and °¢' locaticas has

the Army posted in category *R° and to*
locationsg will bte entitled to Legve Tra-

vel concession once a year againgt the

already availed the LTC for

the block year 1986.87

ncrmal rules ©of one in 2 years before issue of thig order,

thhat conceg=sion » 2
{(11) In case of death,sericug illness 3 € 111 b2 tre-

of marriage of a family member, where ated as pertaining to the

the family resides separately, the calendar year, 1985

enployees will bé entitled to 50% of
the rail fare of the entitled ¢class for
travel to place Of residence of the fa-.
milyo. If the employaeé are to t.xa.irel
more than SU Kmnse By road eitherx !at
the erd of the journey.full bus f&e
for this journey will also ba remi-
barsed +° I’

L i W,

contBoee R
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6o Journey tise while | Bagployess posted in category *y* ana Leave in their case will commence
rroseading on leave. Bl ~h stat ion will bo eagitled to jo.L. ' and termiangt® on the date the
‘ : ning ting “Beiw2en tre point of dut‘y i @iployas reaciss the rail head
ard neare.t rail bsas . | pear€st to the place of duey
R ’ ‘ a: Catagory 'a' znd *e' cration .
{ii) e joursey time shoyld be roagc.
i - ) | ~ i nable gnd will he detercines by the
o reggeactive unito.
~ . _ e >

7« HCUze Rant "J.l&a’ &S 2 Zouse hent Allgwarce *acilimug uiﬁm»i*

A
i
t

oEidblie 0 the zz:-em‘ itz cafire =

| _ad&a&smis S the xer-oanel ;
: ' _ : ' cadres aig\é «a,, c&r,&ggsmiag 1@%&1&*
' ' ST ST exceD % in ai‘% Ccase ;:3 =5R Bas ,gm:sa.

naai Sng zagﬂcmgsy m*’aﬂ@ﬁxﬂ.;f = . .
ﬁgqti"""‘f?*’mﬁt BESFEF < ﬁ:‘lw&gs@ th@:;sg .

: \
ke

e en depn taﬂ-}.% ia by gre :’Z?:ﬁ”‘ ﬁﬁﬂ ﬁmga‘

Lot Ao va o %

H

e e e eat e st = o e ey £ T
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8« cash canpensation

for work on holi.
dayse

9 Government Tyae

nsport.

30. sacurity allo.
wance to Minis.

torial, secrota.
rial and Aaccounts

radrag.

DESIGIATICN

i) LeDeCo
1i)stenoc.Gf.«.111/UDC

I S R TN | sl
w

—ae GV .

Cash cenpensation foy work on holiday
85 admissible to tho staff of tho Bxo.
cutive cadxe upto the rank of pileid

Officers, in the Ip & AW, will be admie

ssible to parsonnal Asgdstants ,stenOa
grarhars and other gtaff of mlecan,
¢iphar and M.Twpadreg, who'ar@ dxawing
basio pay Of o900/ (praerevipad) and
below are not entitlod to ovortime allow

WAGCO o

Govexrmment Transport will be provided to
tho steff engaged in night phifts for
plaking them up andg-to Gnable them to

return to thefir residoncas

Seourity allowance at the followi

ratOs 15 panctioned to the following
category of tho staff working in Top
pacrat  Branches subject to a Haximum

Oof 15% in each erado e

avoyny
e 20/ PoMo
le30/a Potao

111)sten0+Gre II/Assistant « e 80/ PoM o
iv)sect ion Officer/Privotoas

seoretaxy/sreloAe

hodQU/s PoMo

V)Assistané Dirsctor/Araa

Qrganiger/Dye.Diroctor of

Aecountse

Be 300/ PoMo

contdecs
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AlISKURE=IE €O THE CABINET SECTTe LETT-ER NU. DATED te-
SL3I0 CATEGORY'B*® LOCATICHS _CATLGORY ‘'C°
e ‘
/ \ LUCATIs
t\/ ARINACHSL PRADESH ¥ -
"( ﬂ
y gmon.a/ ¢/ Tag0 ‘
7 1/
AVANG aez,onxmo
e G L /
// DAPARIDO, TOWIGAONG v
/ ALONG v MECHUKA 7
S yxmxxu«o L ING 7
/ ao NG AR &
xm ) HAWAX
(/ MOAO LAV
NAKPONG LONGDING v~
sepenY FANCHAO (TIRAP)
CHANCLWIQ
ANINI
GLURAT RATHANFUR
HIMACHAL PRADBSH  KaLPT (REX IR #BO) + KAJA.
P?OCH KALCHG
J &K MY CHA
HANLE
LEH
KHALSX
MANIFUR MORCH
CHAKRY
EKARGIQ
CHANDEL
CHURACHAM DFUR
MOWGABA
TANBNGLUNG
UK ROOL
Cc4ASSAD
KIULLAN
MEGHALAY A JOWAX
NONGSTOIN
TRI+URA KAILASEBHAR
UnAIPUR
KHOWA I
. 5 Ol
UTTAR ¥RADESH BSHREHE Lax
JOgH IMATH
WEST BENGCAL UK IAPUKHRE
NAXALBARI
e T _ - ' e ’




NANIY SHURE VRE

. Py
— B S
GW ERIMENT OF INDIA o
CABINET SBECRETARY ,
BIKANER HWSE ANMEXE ,
SHAHJAHAN  ROAD ,
NEV D3LiiZe
NOe Rewl1036/6/86-p01 Datod tho 28th Wt .199.
URNE
Subjcct t= BExtention ©f Houese Rant aliowanca concousion

to othex cadros of ADC at par with oxecutive
cadzeoe Fofiezoice ARC Ote UO NUCARC/ Bol/

88/89%, dated the 15%:9.2886 .

20 In contimuation of this wgecrotariat lottesr
NOv A=d9011/8/86-D0I Gctad the 10.0,1988, sanction of tho

President is hoereby conveyed to the equation of pogts listed

at Annexure=°'A’ to thig ordor in various codres & COrzofe

ety

ponding levels in the ARC €O that of the exeocutive aadros
in the said ogyganigation encluaglvely £or the purpose of
payment of Houge Roat Allowanco og admisaible to the oxoe

cutivao cadire .
Vel

3 <his issuas with the concurrence of the
pirsoter (IF) vide thair Dye Hos 3799 dated 1,20.,4986 ,

Sa/e (ReK oGALGER)

peputy secyotary (SR).

TOg -

1. Shri Reswaminagthan, Director;ARC,Hou bDelhi .

2, shri Me.CoRoy choudrury, Dizxector of hocountee
cabinet secrotarist,New elhi .

3. shri Je.subramaniam; Diroctor (IF).cobinot Jeotle

rew Dolhi .

4s Cuuré rilao. Bd/o ([ eIl e GANCURL )
' poguty teerotary (CRJ).
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CENTRAL AUMINISTRATIVE TRIBUNAL, GUWANATT pi ~~u S \9\9
v -
e Original application Mo, 24) 4 99/» _//x/’//
/\/" b
. STE
Pate of Order 3 This the 17th Nay of. June 2996 l

Hon ‘ble Shri GanSanglyinﬂ.Member(A)

Hon'ble sShri D.C.Verma, Member(J)

1. Sri Bishnu Prasad Saikia

Sanitary Inspector,
Aviation Kearnearch Centre,
RoQMAoona .

2. Sri Dipak Wandi,
Radlo Mistri,
ARC, Docmdooma . e o o Applicants.

By Advocate S/Shri -G.K. Bhdttg,.charjya
l’tjtl] G NoDaaa

- Versus -~

1. Union of India
represented by Cabinet Secrctary,
Department Cabiinet Affairs,
New Delhi. : '

2. Direntorate Suneral of Seocurity Hlock

Vi{Laat )}, R.K.Puram,
Meww Delhi~110066.

3. DiXaclLor, Aviation Reseorch Centrao,
Block-V{Last ), R.K.turan,
New Delhi.

4. Deputy Director, . )

aviation Research Centre,
Boondooia « « o o HRespondents.
5,

K. impuky BREirxmesmr,
GukRKIEm Resgimmel EoRXER,
Ramad XEME .

By Advocate Shri S.Ali,Sr.C.G.S.C-

CRDER

Celio SANGLYINE ,MEMBER (A}

The applicants are employees of the Aviation Research
Centre, Docindcoma (ARC for short). Applicant No.l 1s a
Sanjitary Inspector a post which is equival&ﬁt tc Deputy
Field Officer and is below Field Officer. The applicant

No.2 is a Radio Mistri. The post of Mistri falls under the

category of Senior Field Assistant.  Thig.lg .alsce below . . 7«
L ¥leld of¥ieutt. The competent authority-of.ARC :has classified
. 2 ,
E R Lo : -
(l

———— ——
.
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OCm Dooma as a Category B station with effece from 22.2.1§§

2. Annexure IV to this 0.A., namely NQ.A.27011/4/55- \\§

FA-I1 (A) dated 6.12.1987 conveyed the sanction of the

>

President to tho grant of additicnal concession: muntionc& s
in the Annexure thereto to the various categories of the

staff of ARC except those on deputation from the Indian o
Alr Force. According to the Annexure Ration Allowance at
the rate admissible in the BSF in p~ace areas is admissible
upto the rgnk of F.0 and below in categdry B areas of ARC.
The applicants had requested the authorities concerned to
allow them the "ation #llowance but this was declined by

the authorities. Hence this Original épplication under

Section 19 of Administrative: Tribunals Act, 1985.

3. Mr. Ge.K.Bhattahharya, learned counsel for the 4

applicants submitted that the applicants are cntitled to

tﬁe Ration Rllowance with effect from 22.2.1994. This allow-

ance was denied to them because of Qrong interpretation i

of the order dated 6.12.1987 by which payment éf the
o

allowance was sanctioned. Relying on the written stiatement

Mr. S.Ali, Sr. C.G.S.Ce, submitted that the applicants have

made the clatm on a wrong Wotion that Government had equated
various non=-executive posts with differént exccuiive cadresg
for all concessions. The fact however remains that the
Bquation of posts vide order No.A-11016/6/86-DOI dated
28010.1986 (Annexure~IIl) is for the purpose of Housa Rent
Allowance onlye. Furthqr, the concession of Raticn?llcwance
has been extended to the employees of junior executive

cadre only upto the rank of field ofticer on the analogy

of the Junior Executive Staff, cf R & AW and the applicants
who do not fall in this category cannot gat the benefit of

Ration Allowance. Mr. G.Ko.Bhattecharya submitted that

TRt e n ek e e ———————
- . .
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this ground taken by the respondents £8 not tenable as 8

in the case of Intelligence Bureau tha Ration Allowance

“®as allowed to the non~executive staff also and when the

Yodremm

. '
-

allowance was stopped to be pald applications were submitted

before the Central Administrative Tribumal and the payment of

Ration Allowance was restored. In this comnection he has
referred to the orders in tha 0.A. of 163 of 1991 and

No. 199/91 of this Bench.

4, We have perused the records and heard the momwak
counsel of the parties in this g.A. Letter No.A-49011/8/
B6~D0.1(B) dated 10.5.1986 ghows that the President is
pleased to sanction 8(eight) concessions to the various
categorie# cf Stafl cf ARC. On-e of the coneescions is
House Rent Allowance and it has been stated that House

Rent Allowance admissible to the Executive Cadre will be
admissible to the personnel of other cadres also of corres-
ponding levols. Consequontly cquation of posts was ordored
by the order No.Aw11016/6/86 ~DOI dated 28.10.1986 exclusive-
ly for the purposce of payment of House Ragnt Al{owanqee
Under this order the apuliuanu;waﬁ{entitled to draw House
rent allowance. Under letter NO.A.27011/4/86~EA~11(A) °~

dated 6.12.1987 Additional Concessions were granted and

one of them was Ration Allowance to the various categories

of the staff of ARC. The claim of the respondents is that
since there is no equation of posts in respect of Raticn
A}jowance tgis allowance cannot be granted to the applicants
who BUEXH aré nonmexecukive staff.wWe are not imprﬁssed‘by
such stand of the respondents. Un&{}@in the case of granting

House Rent Allowance for the purpose of granting RatiOn

Allowance such equation of posts is not required by the

.authoricing 1ett@13. This position 139c1aar’frcm thé™: .;*fiﬁi

o mm— e ———

-
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‘ 417 TNEture of Extent of The ToncessTon granted  ~ Remarks 'y
No. the con- ' : 4} X
cession S %
*."“" MMMMMMMM mvv-mw——m-—-nw-—-m.-...,...,.,._..._.‘_"m...,_._‘,_,___,,_‘lw{
1 2 3 4
(AJRation Allowance Ration allowance upto the rank
W
c:;i::::;z%”" of o and below at the f£ollow-
. - ing ratess:~
. Location - Rates
(1)Category B As admissible from
stations time to time in the
norder Security Force
in peace areas.
(BI¥Kouse Rent House Rent Allow- Separate ord~ .
Allowance .~ ance facilities adnmissible ers will be
to the Executive Cadre will issued about
be admissible to the perso- corresponding
nncl of other cadres also levels.”

of corresponding levels.

The respondents cannot brinQ in what is not there or what i
not intended to be there by tho letter No.A 27011/4/86~EA-TI(A)
dated 6.12.1987 as indicated above. This letter simply clearly:
states that the allcwance is admissible to the various cate-
gorics of the staff of ARC by placing a limi4 upto the rank

of FO and below. In 0.A.163/91 and O¢A6179/91 of this Bench

cn the stxength of the recommensations of the same on& man
Committee referred to in this C.A. Ration Allowcnce was paid
to the non-executive staff of the Inteélligence Bureau but

the payment was stopped in 1991. This Tripunal in the order
dated 17.12.1993 (to which one 6£ us was party) after discu-
sgion and relying on the order dated 27.9.93 of the Central
Administrative Tribunal. Chandigarh Bench, Circuit athammu

in O.A.No.381/JK/92 had held that Ration Allowance was admi-
ssible to the applicants in those two O.As. The facts in

those two O.As and of the present O.A. insofar as they relat@
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)

=\
)
)

AR

contG. Soee

R e ST N ) »

T — CTMIIEA e S . e vz - ) e -
i~ . R - m . P i
. - . ASBAIN 2 1 TR S e e e e e . i .

-t e Tow@




o

Rl i

-

e L 1311
~ e e ol 4L B LT 2 0 b WU Py

.——_,%'z 4/

to Ration Allowance andiﬁbuse “egt Allowance are almost
identical. The conditions in those two O.As is in respect
of Ration Allowance that the personnel posted in category
B locations will be entitied to Ration #$llowance at non-

= - .__.._._..———————-——-—""

qualifying area rate for BSF . For house rent allowance 1E

{s stipulated that House rent allowance would be applicable
to all other cadres of the IB under the same terms applicable
to the executive cadres cf corresponding levels. In view of

the facts mentioned above wo hold that Ration Allowance

is admissible to the applicants in this 0.A. The respondents
Raumans guants S

S

are directed to pay Ration Allowance tc the app)icants at

- - ~ -

he “Yate applicab]e to Lhem w;th efiecL from the due date

e

2f%§.1994¢ The arrear amount, mhull b paid within 31«10.19969

e
.

The application is allowed. No order as to Co8ts.

e —————

Sd/ -
MEMBER (A )
$d/ - '
K ' ‘ MEMBESR (D) " .
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T THE SVYPRME CUURT OF TMDIA
CRANTINL/CIVEL APPELLATE JUF LSHICTION
243256 ‘
PETITIGC.! POR_SPRCIAL LEAVE TO APEBAL (CIVIL) NMO. 1706 _0OF97.
(por it ‘on undar Article 136 of tha coactitutlon of Indila
for mpoclal Inave to approal fran tho gadgomant and ordor
A '
daged 14ath gunae, 1996 of thoe contral Adninlstyrat ivo vy v: '
! ’[ §
’ S| Vo
' WS I |
Tribunal, Gauhati Bonch cf Gauhati in originnl application). N
< ) .‘34’ 13;
e NO. 24% of 1995). - ".':‘
: '.-*1“,:‘1;
WITH . sl 1y
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roxr the petltioners : Mrxe VoV. Vaja, sonlcr ~vocate

(/50 Panji Themean and P. Jarmostvaran,

Advooates with hide )

For the pespondent Nose L to Wie

89.142, 144170 $ Mrs Pa.Ke Misra, pdvocato
ror Regspondont No:- B8 and 143 g Mre Co5. Srinfvacas Rao,

Advooata.
CHE PETITIO N FOR LPYCIAL LUAVY 20 ArPIEAL AMD THE

APPLICATION PO S7AY ahova. nent foned haing gallad on

foxr bearing befora thin court on the 16th Aay of Marxch,
1998 UPON hearing counsel for the appearing partins harelin
THI S COUR?T HOTH ornte thot ot it ion for sgpratad foave Lo
appral akove.uentioned bo and is hoaraby dfemionod and
conpaguently thiso courtta ordoe datad ) RS JunuuVy,‘@v97
made in xntarlocugory.applieation M. 2 above-maont ioned
grant ing ox-partae stay be and is hereby vacated;

AND THIS COURT DOTH FURTIHUR ORDUR that this

{4 . .
ordar b2 puactually observad and carried into a@xecut lon

iy all concorxnede..

1\ S

viieiess the ponthklo shr 1 padan nohan punchhi,
chief gustice of 1ndia at the supromo court , MNou pelhi,

dated this, the 16th day of March, 1995

53/ ~

(R oMe LAKHANPAL)

pelu ey PRCISTRAR «
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{ N IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
- GUWAHATL BENCH '
Original Application No. 89 of IQQG
Date of decision: Thlu the l/lh day of July 1998
The Hon'ble Mr Justice D.N. Baruah, Viée—Chairman
i . {
: ‘.0, 1. Shri Rajen Rajkhowa, . o
' [ M ' . . - T
' A Ol Pharmacist, Aviation Research Centre, H
l a 4+ F.R.U., Numaligarh, Golaghat. . e i b
[ ! ! . t ot | 3
' l .J} ¢;2- Shri Atul Chandra Baruah, - - : I Yhao
Y ' L/A sviation Research Centre, . o L
v -R.U., Nimaligarh, Golaghat. «.....Applicants
'3 . By Advocates Mr G.K. Bhattacharyya and , .
Mr G.N. Das. ! ' B
3 ) . . }I%L :
) nt - versus - - b ‘ ! :Q *
‘- _ . . 4 | '
b 1. The Union of India, representod by the
' y Cabinoet Becretary, ;o
i " Department of Cabinet Affairs, '
. New Delhl. ] y
e | 2. The Director 'General of Securlty Block V(Last). -
. Ih , New Delhi. | _ :
| 3. The birector, Aviation Researeh Cuntro,
T Block~V (East), o P ' . :
RNVBY IOy . : L !
yr"/?*‘it'ji;‘;';' '”E.:\ New Deihi. ) ' . .
h{;;}; = A$§?he Deputy Director, 3
‘,'ﬁﬂyﬁzr : Av1at10n Research Centro, l . .
%f ?1leﬁ : vDoomdooma ' ......Respondents |
iy ' : i
o B J'hdvocote Mr A.K. Choudhury, Addl. C.G.S.C. '
3 | & ) ’ :
’ L4 .
. \?f‘?j‘..}'?('? wﬂ"&""_r{‘;?\ L .o - o
s ;Rﬂ.ﬁ‘“&"'
i _— ' , []
"ORDER .
. ' .
‘1 BARUAH.J. (v.c.) - ,
o ‘
1 ' ' !
' . o . . . !
. THe applicants have filed' this present
W' .appli:ation seeking certain directions 'by this Tribunal
' . !
! to the respondents. ;
i. 2. At the relevant time the applicants were workiné v
.'C in" the Aviation Research Centre, Pleld Research Unit,
S
0y Numaligarh. This Aviation Research Centre is a
YL department cf the Government of India directly under the
_ ’i?}. Cabinet" Secretarigt. The qgrievance of 'bo;h the
- I A
0 v, ‘applicants are same.
]
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The applicants stare that like them there are

Oother similarly situatoed enployees, ag mentioned ip

73

Annexure I+ who are also entitled to the benefits.

4. By Annexure 111 Jletter dated 28.10.1986 the
Deputy Secretary (SR), Government of India, informed the
 Director, Aviation Research Centre that House ~Rent
Allowance as admissible to the executive cadres will be
adinissible fo the personncl of ntlxei' cadrea alao of the

corresponding levels. According to (he applicants they

are personnels of other cadres of corresponding levels.

Thereafter, ration allowance was also given as per

Annpexure IV letter dated 6.12.1987 issued by the Deputy
Secretary, Government bf India, to " the Director,
Aviation Research Centre, New Delhi. OA Lhe basis of
Annéxure IV letter the apﬁlicants and "other similarly
situated persons are entitled to ration nllowance which

was, however, denied to them. Hence. the present

application. L
1

,eiiﬁﬂ?f?“V%fﬁ, We have heard Mr ¢.K. Bhattacharyya, learnod

E : ' o . -
ff . . cou@ﬁgl for the applicants and My ALK, Choudhury,
L [
éﬁi learnmed Adgl. C.G.S.C. MmMr Bhattacharyya submi'ts that the
A C > ’ ' - :

¥ : LY , ) i
%“x: ; preé%nt case is squarely covered by thig Tribunal's
BN T

NPT 4 - . oo : .
Q\ﬁ;hw .- Quder dated 14.6.1996 passed in original application
\ b P

N .:4"1, e v‘i\
\uk. FITR __/" . X . ; .
T T Ne.245 of 1999, The learned counsal further submits thal

againnt the gsajd judygment the raupbndents (in that case)
i

“approached the Apex Court by filing Special Leave

Petition No.J706/97 which was dismissed by the Apex

Court by order dated 16.3.19098. Mr A.K. Choudhury, also

confirms the same.
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On hearing the lecarned ccunsel fou the parties

- -

Ll

and following the decision of this Tribunal pasced  In

. 0.A.No.245 of 1995, 1 dispose of thisx colication
with direction to the respondents Lo Ly ratinn
allowance with effect from 22.2.1994 and the arrears
must be paid as early as possible, at any rate within
period of three months from the date of receipt of this
oréer.

6. The application is accordingly disposed of. No
order as to costs. . .
e e bl \-J) A \ R - S pynieen

'/‘-/'Y-;T ‘-q*"‘g ’ l‘.n [ 3 L’(} U‘"‘ - Ll \'b "‘.-"’

P “

e /g’ . Eertilied 1o b e Lopy
- 3 ' [ oy et
;E\[ ) nRTerd i IR
A ., 7
bt v
S T P gy Y T EL
"“(?' S e T, (S\‘ * V}’L Tea »-;:M‘
e el R
AY teo 3 N
wr T Mt
e, - ipoe o ®
. G . , ,
. )
{ K L, . .‘ ERe ’
X
N SR .
L
t
/
.
L

&

o e e o

L,

PPl



— (D) AN KURE

CLOT AL AATHTSTRATIVE TRIBUNH AL, GUWALATT BENCI . A \/
: , ~
4 ariginal Application No. 103 of 1999. (x’ LA
. e 0
—~ Date of Order : This the 8th Day of Septeiber,1999. {,

The Hon ‘hle Mr G.hl.Sanglylne,Administrative Member.

Shri N.venugopal and 69 otheras .

All the applicants are serving in the

S5.S.8..Itanagar in rounaechal pradesh. .« - «Applicanta.
-p—giﬁm

By axvocate Snri G.N.Das.
-~ Versus -

1. Union of India,
reprosented by the Cabinet fSecretary.
.. Dopartment of Cabinct Affairs,
Bikaner Housc,

Sah jahan Road,Now Delhi and 4 others . - . Rospondents -

By Advocatae Srd B.S5.Basumatary,Mdl.C.G.5.C

— e wwy e e

G.lL. SANGL YTHE , ADMN . MEMBER,

All those 70 upplicantm in thin Orciginal Applicaticn
ara employees in the Special Service Bureau (ssB for short),

IUatiagal, Arunachal pradosh. Thny wo Lo pesmivted O puruue

this Criginal application jointliy undar Rule 4(5){a) of tha

Vg ' )

v :“antral Mministrative Treibunal (procedure ) Hulos 1987.
w f N &0 '

Jﬁ%%.,-v;” . @wtion allowance was granted to the personnel oﬂ tho xark
§ vﬁ . : gf Field officers.and bhelow serving in the Jocationm.cate~
. .

A

\% RER ;?Orised as 'B* and o v. The applicants stated that Lhoy are
A, - ‘\
\

S w'jj; in the rank of Frield of ficers and below. DY ordex dated
Ton Pl

e

8.11.i994 certain stations in arunachal Pradesh were. classi~-

[ e ]

Ejod as rn(CQnry 13* and ‘C' statlons for the purpo$e of
vasious concessions granted to the umployu es. In the said
order Itanagar was categorised as 'B*' statlon and ika

categorisation was ronewed for a further period of & years

¢
with effect from 8-.11.199€. They ¢laim that ﬂothunnt to
|
h the categorisation of Itanagar station as a ‘B’ stapion the

A ‘ |

contd . .2
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) _also the view taken by the respondents in their Office.

mmmm

«——%

smployoan of tha LSHB sorving Lo Ptanggenr Taniomes vl fglhle 'és\ g
'

for getting the ration allowance from 8-11,1994. However - %Q
according to them, for some inexpllicable reasons the respone- ) ‘
dunty donded tha allewance to the applicante in 4 mwut Lllegal

and arbitrary manner. Consequently they submitted represen- !
tatlons praying for payment of'the allowvance «o them. But

there was no response from tha respondents. They submitted

that in the case of employees of the Aviation Research Centre,

Doomdooma the Tribunal directed payment of Ration &lld#dncé

in the order dated 14.6.1996 in 0.A.No.245 of 1995, order
dated 17.7.1998 in 0.A.N0.89 of 1996 and order dated 21.4.1999
in 0.A.N0.228 _0of 1998. The executive cadre of the SSB IYtanagar

ware also granted raticn allowance . They submitted that they

are similarly situated with the employecs of the Aviation
) . . . >
Rogoarah Contro and the oxesutive acwlro of 35hH, Itan&gax andl

have prayed that the respondents may be directed Lo allow

g e 20 i

them ration allowance wi th cﬂfﬁuf ier 8.11. 199&.

e e R P : :
LTI ] B !

.

"2. _The respondents have contested the application and . 3

-3 } '
uuguithd writton atatomont. According Lo thoam Lho applicanto

arezpolding non-executive cadre in the SSB, Axunaohul Diviaimn"

and’ the ration allowance is not admissible tb thcm. The ration
l A

allOdece is aumia ible only U thﬂ.exccutivo staff of Lhe

i
rank of Flald of ficer and balow poustad in caLuqory*'D‘ or “Ce

K

otationn They also submitted that the ordors of thé Tribunal

‘in the case of Aviation Research Centrp cannoL be extended

to the applicants in this &6.A~ who were not aDpllCBnt' in

those Original Aoplications decided by the TLibunal This is=

' Memorandum dated 19.2.1999, Annexure-R to the written statement’
. ; _

3; . T have heard learnced counsel of both sides. Mr G.N.Dad,
1earne& counsel for the applicants submitted that according

to the .equation of posts and . the orders of the Tribunal in

contd .. 3
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.. reSpeCf of the Aviation Researéh Cantre rclied on by the
applicants, the applicants are entitleqd Lo the rqtion
a]lf“wan:‘e. MX B.S.Basuma 2tary, learned hddl.c.q.s.0 Eor the
*GSponaents did not dispute the contrnéion of Mr Das.

I have perused the application as we |} as the judgments in

the 3 Original MApplications relied on by the learnad counse)
for tho applicanty, particularly, Judgnent at para 4 of the
order dated 14.6.1996 and judgment at para 3 of the order
dated 21.4.1999 in which detail discuasions and reasons

for allowing payment of ration allowancc In those cages

had been recorded. 1 am of the view ti“sat the applicants in
the Q.aA. prasently under consideration are siind larly situate&
with the épplicantn in those cases &ndutm: Judgments in thoga

O.A3 covered the case of the applicanta in the present 0.A.

I thercfore, direct the raapondents to pay ration allowance

to the applicants with offcct from the date the  allowance becang .
L g T

admlasible to Itanagar on the strength of order datad svzx.1994~

and nubsoquent ordara uxéahdinq paymn:znt of the u;lo:uuca or
from the date of their actual posting in Itanagar, whichavox
42 later. ‘Thae pPoymant of the arroar amount ae ammiuqib)n
toonach applicant shall be made by the rouspondgnty within

90 dayn from tho date of rocolpe of this o;duq. ‘ i
k g

el e o T
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Original Application Ne.3ed or 1999

| . T ‘
Date $f1deci5ion: This the Jzth dav ol January 200?

1

The Hon'ble Mr G.L. Sanglyine, Administrative Member

‘Shri Manik Sapkota and 30 others

|
!
}

...Applrcants

A . .
nll the applicants are non-execntive

o

ataff|scerving 1n the oftice of the
Bivisional Organiser, S5.5.0..

R R '

Shillong, Meghalaya.

By Adyocated Mr G.K. Bhat tachinryya,
Mr G.N. Das and Mrs N. Devi.

.-

.- versus -

¢
1. The Union of 1ndia, represented by the C ol K
Cabinet Secretary. :
Department of Cabinet Attaivs, ,
New Delhi. :

{ . . . .
2. Thg Director General of Security.
Block-V (East) R.K. Puratn,

New Delhi. . | .;
3. Thb Director, H.5.0.y . ' ,

G
Block-V (Fant) KROK. Purawm,
New Pelhi.'
4. The bDivisicnal Organiser. S.85.B.y
Shyillong, Meqghataya. - i

by Advorate Mro LS. Basumatary. Addl. CoGon.gee

G.L. |[SANGLYINE (ADMINISTRATIVE WMEMBER) ™

“

Phe 47 applicants abe permtred to pursae this

‘ . Lo g
application jorntly under pule  d{8%)¥(ai . under Contral
<k . - t

Administrative rribunal (Procedure) Rules, o987,

. ' T .
2. All the applicants arc non-execurive personnel of

e : . 4 . .
the Special gervice Bureau (5505 for snorbli working under

Organiser, S&B, Shillong, Meghalaya.

the Divisional

shillong was declared as a cateaoty
'

| - .
from., 27.4.1092  for the purpose

|

conc

.

ssions  as mentioncd in L he
i
A

|

es

| .
|

|

B statipn with effect

of qrant of various

annexuro ol -the Cabinet
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Secretariat order dated 18.12.1987, Annexure 1, and 1t was
extended from time to time, the latest “ane  being uptor
26.4.2001. Ration Allowance is one of the allowances
mentioned in Annexure I of the said letter Nﬁ.ﬂ.27011/4/86:
EA-TI dated 18.12.1987. This Tribunal bhaa is:ued ordex
dated 14.6.19Y90 in O.A.No.245H of 1995  ance  order dated
17.7.1998 in O.A}Noh89 of 1946 in respext ol employees of
Aviation Research Centre. It was also decided on 8.9.1999
in O.A.Ne.l03 ot 1999 in Lhe case of tho employees of
SSB, Itanagar. In all thege orders ral ion atlowance wvas
allowed-. Relyiﬁév on these orders of the Tribunal the
applicants submitted representations béfore the authorities
of the respondents praying for ‘payment of ration allowance.
The respondents, however, denied jtho allowance to the
applicants on the ground ﬁhat the ‘orders of the Tribunal
are applicable only to the apoplicants 1in thosc O.h.s and
not to the present applicanta who were qot parties o the

Caemtun, €arlier 0.A. Howevel, it was also inLimeted that the motiovd

¢ Yy
ol . - ) ‘?q}. . ) ) e .
PR -0@@\1 under consideration and the decialon yﬁl* be
.;‘.f - - , . .
" -t "" ,\\A‘ . ot ‘ ' ]
_I/"f/ : .cofihunicated. The applicants did nol wait for the result of
{ W ‘i ; . .
1Y
VM ! ¢ . . , . :
L4 ;suiﬁ decision, if any. They have submitted this O.A. In
wl “l r/' , N
- . . . "“ . N . . -
A*T.*“-v " thié application the have prayed that they he granted the
X ppP y : X
. R
-

benefit of ration allowance with effect from the dafegﬁ;bm
which Shillong was categbrised has 'B' Stationy namély,
29.4.1992. In support o:. the claim they have relied on the
orders of the Tribunal as mantioned abcve. The respondents
have contested tHe appliﬁa:ion' and submitted written
statement.
3. I have heard the lcarned counsel of both sides.
This matter is similar with the case of the employees Of
ssl, Itanagar, namely. Shri N. Verugop. . and LY others —va-
Union of India and wthevy (O.ANe. TOR ot 1999) n which
y vide order dateoed TR L N TR g b b dosd ditected Lhe

Sy N
respondents. .. ecee

R S
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- .
respondents te pay ration allowance to these applicants.

Wwith effect from the date the allowance hecane applicable
to ;tanagar. In the case of the employees in ltanagar, the
ration allowance was admissible from 8:11.1994 yhoe:, tertain
statiéns in Arunachal Pradesh were classified as - category
‘B' and 'C' stations for the purpose or variaus ailowances
and. concessions granted to the ewployees. Now, in the case
pPresently under consideration, the ration allowance became
admissible to th@”émployees of Shillong with effect from
27.4.1992, i.e. from the date Shillong was classified as
categdry 'B'  station for the 'purpose of the various
concessions mentioned in the letter dated 16.12.:987.

4. In tﬂe light of the -above the respoendents  are
directed .to pay the aéplicants FATION  aiinaance frog
27.4.1992 onwards withi four’ monchhl Lo the dale oi
receipt of tnis order.

5. The application is disposed of. Ho order s to

i L

Sd/MEMBER (A0M)

Certified to b irue Capy ®
suifrd sfafafy l'

lep;.l: A"-‘v}_.tu-‘. {w)
Canirn) Administiutyve Tribune,
T Euweksst B .
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nate of decision - the 2lst September, 2007
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IN THE CENTHAL ADMINISTRATIVE TRIBUMXL

CRAAHALT . LENGH

CRIGINAL APPLICATICN NO.47 OF 200D

e

THE HO~YBLE ¥R JUSTICE DLN. CHOSDHURY, VIGE-CHATRMAN.

3.

_Son of Late Babu Ram Sharma,
U.b.C., Office of the Sub=Area

- shri Kshitish Chandra Singha,

Sonn of Late Sashi Dhar Singhe,

Head Asslstant, ‘ '
Office of thé Area Crganiser, 5.5.0.,
pomdila, Arunachal Pradesh,

" Shri Thagi Ram Das,

Son of Late Bhagi Ram Das,
U,D.G., Offica of tho Area Organiser,
$.$,B., Itenagar, Arunachal rradesh.

Shri Tapan Kumar DaS, o

Son of Late Tarini Mohan-Das,

U.r.G., Office of the Area Organiser,
SosoBa 0 BOIQdila (Aopo )

Shri Ram Murti Sharma,

SQEQBA’ Bomdila (;\QP)

" Shri Nandeswax Tﬁakuri,

Gon of Late Dil Bahadur Thakuri,

U.D.C.,. Office of the Sub-Are2 Organiser,

35.S.B., Jang (Under RO, S5B, Bomdils )
(qu)o ) ’

shri Rajesh Nautiyal,

sen of Late Jyotd Prasad Nautiyal,
Steno. Grade-IlY,

Office of the Area Oraaniser,

s5.s.B., Bomdila (A.P).

Shri Dharam Nath Prasad Mahato,

Son of Shri Mangal Mahato,

L.D.C., Office of the Area Organiserl,
5,5.B., Bomdila (A.P}

ghhri Ram Sewak Sharmd,
S~n of Shri Mahabir Sharma,
Driver, Office of the Area Organiser,

 5.S.R.,. Bomdila (AP}

 Shri Angad Kalita

4
con of Late Gunadhar Kalita, . _
Drivexr, Office of the sub-Area Organiser,
¢.5.R., Bomdila (AY.),

Rl

Cmganiser, .

-

contd ...



:‘ h * 10, Shri Jay Prakash Ray,

:! : ' Son of Shri Lal pDev Ray,
L : o - Driver, Office of the Sube-Area Crganiser,
': i. "j . x‘A'.»&ﬁ._SoBog, S@ppa (Azo:()o) ’

CH 0 D 110 Shri Khandu Sinjoni, |

k ) Sonn of lLete Pem Norbu Sinjoni, RRARVRR
Paon, Office of the Area Organiser,

S.S.B., Bomdila (A.F.)

~
TR W A — T

_ L2. Shri Dorjee Khandu,
_ . v . Son of Late lLamé Fhuntso,
x[ : e - Peon, Office of the Sub-Arez Organiser,
: ‘ .~ .5.S.B., Jang (A.F.)

Shri Dabu Khawa,

Son of lLate Basha Khawa,

Peon, Office of the Sub-Area Qrganiser,
S.S.B., Bomdila (A.P.).

. Shri Himandoz Chetry,
Son of Shri Sher Bhadur Chetry, L
Peon, Office of the Circle Organiser, - -
$.S8.B., Tawang (A.P.)

Shri Laxman Sonar,

Son of lLate Narbir Sonar,

Paon, Office of the SubwArea Qrgeniser, -
$.S.R., pomdila (A.P.)

Shri Akan M3azumdar, ’ .

Son of Late Hada Ram Mdzumdar, .
Peon, Office of the Gircle Organiser, o
5.5.B., Jang (A.P.) ‘

7. Shri Gembu Miji, -
Son ‘of Late Sasho MLii,:
Peon, Office of the Circle Crganisex,
5.S,8., Nafra (A.P.) B )

Shri Koj Tajo,

Son of Shri Koj Lampong,

Peon, Office of the Circle Organiser,
$.5.R,, Lumla (A.P.)

Shri Tani Funing,

o . gon of Late Tame Buning, .

P . Peon, Office of the Area Crganiser,
' S.S.R., Bomdila (AP}

! 20. Shri Takar Dafla,

} Son of Late Kauzang Lamgu,

| . Ppeon, Office of the Circle Organiser,
| 5.5.B., Seppa (A.P).

[ .

21, Shri Tabiang Dodum,

© " Son of lLate Kanail Dodum, .

Peon, Office of the Circle Organiser,
5.5.3., Bemang (ALF.) .

contd ...
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A debe . _ ; ,
“%é?j}ﬁﬁﬁ“«*' + lof the Special Service Bureau (5.S.B. for short}
by :1’-1‘" !

N
N

. Shri Jit pahadur Reil,
Son of Late Dhanbir Rel,

- Peon, Office of the Sub-Are2 Organiser,
A  5.S.B., Bomdila {(A.P.)

t .

%f 23, Bhri Pravata Kumar Sahoo,

H Son of Shri Bldyadhar Sahoo, ,
S : Pharmacist, Office of the Area Organiser
S S §.5.B., Bomdila (A.P.) )

N
4

Shri Tashi Lame, :

Sopn of Shri Tula Ram Gururz?ﬂ

Driver, Office of the Sub-Airea Organiser,
§.5.8., Jang (A.F:)

: 2%. Shri Tarrang Bayang,
LT Son of Late Hama Bayany,
B Ghowkidar, Office of the sub-Area Organiser,
' ' ’ SoSong seppa (AQP.)

| 26. Shri Ram Bahadur Sonar,

i ... Son of Late Mon Bahadur Sonar, _ -
sy Chowkidamw, Office of the Area Organiser,

% ‘ $.S.B., Bomdila (A.P.)

v v owa e

7. Shri Tsering Dorjee,

' © 'son of Late Nhoyten, »

€ o chowkidar, Office of the Sub-Area Crganiserx,
nv o 5,5.B., Jang (A.P.)

2
- l-..—
R e o
- . Taw e -
N
~3
°

Shri Bol Bahadur Sonar,

Son of Shri Til Bahadur Sonar,
_ Chowkigdar, Cffice of the Area Organiser, -
"115:5.B., Bomdila' (A.P.) ~

4

“'Shri Pradip Gogoi,
Son of Shri Atul Gogol,
*.Chowkidar, Office ol the Sub-Area Orgénlser,
1$.S.Rey Bomdila (A.P.) ~

U7 (Al thesas applicants are non-executive personnel

b .,vnr‘ )
o [ 3

s ‘
| /""'\"(' . . . (] PR A 4 - - 1
N serving in Bomdila area under;AdmlnistldL¢vm Control
\ 3: ‘of the Divisional Organisev, S.5.Be A.P. Division,

?Khating Mills, Ttanagar, AP Y

L ~  APPLIGANIS

t

By Advocates Mr. G.K. Bhattacharyyad,
' o Mr., G.N. Das,
b | Mrs. M. Devi and
Mr. B. Choudhury,

ww VOTSUS -

contd «..
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dil*in BomdLla area under

“”Jﬁ“andqsh Division,

- Versus -

1. Union of 1ndia (re

presented by, the

Cabinet Secretary, Department of

cabinet Affailrs, Bikaner House,
sahjahan Road, New Deihl).

pirector Ceneral of Socurity,
alock-V (East), R.l. PUrali,

-

Nizw DothnllCCbb.

y Jime\/l&otp SSS Bc,
* Block-V (Bast), Q¥ Barai,
Mew Dzlndel 110066,
4° pDivisionad Organiser, S5.5.Bsp
A.P. Divlsion, Khating Hills,
ttanagaf Arunoc hal Pradesh

Arca Organiser 5.5.Bsy
Bomdila, Kamend Distrlct (Uest)

ii& Arunachal Pradesh .

(ST PR . “.'.‘

s

This {ssue pertains tO d
by bnﬁ non—executtve personn

quealch Contre gerving in th

Khating Hills,

are 29 in numb

subject. The nd

far'éré also simiiaT. The ap
allowed to file a singl
(s){a) of the Centrd

Rules, 1987.

&i,mngmx}s

'}.py Advocate Hr. A Deb Roy,s 556G 8C ¢

b

rawing Lgiion allo

ol posted at Av

3 opacial 49¢VLCG Buraedu

the Divisipnal Organiseroﬁxupachal

1tanagar. 1ne applicants -

or having the ¢ OmmRoN jntecest L

yure of the diSpute and relief sought

plicants are accordinglys

€ app]ioation in terms of

1 Administrativa Tribunal (Pro

page \.) Do
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2. ~ In terms of the Cabinet Secrétary‘s leiter
}o‘”A~270ll/4/86-EA~I.Y dated 18.12[87, the competent
authcrxty sanctioned.certain concessions enumo rated in
the letter dated 8.11,94 in certain stations in Arunachal
Pradesh categorising 'B' and C' stations tfor the
purpase of concession, Similsr sanction oraers were aigo

!
. . . . . . s '
issued from time to time covering the stations in which’

,',the applicants are working. Catpgorisation; are reneweé
from'time to time. The applicants in this application ;
claim for the ration allowance from 8,114, The app¢1%ants

state that though they were entltled to ratxon allovancé ﬁut
: for some extrqneous uonsiderations, they were deutnd with

the ration allowance. Similarly situated other persons

havetalreAdy movod application befoxe this Court and this

.-

W,
-

lribunal in pnumber of cases rendered number of doc1”iona

{a\uﬂ : b .
v,w%a@@, allowing such ration allowance. o .
ll,.-l. W -‘:A“ c ] “ .

2 Mr. G.N. Das, learned counsel Jppeartnq for the
/! . I o %S A 1
pas f’ s (l hy this

ﬁpplicdniq citod some of the declslons

al
N

Central Govt Standing Louqsel on behalf of the respondents

ibun(l in this m:tter. Mr. A, Deb Ioy, learned SOHIOL

%errlng to the writien statemenu bmeth@Q what the
|

'onccssions are not admissible to the non-executive

1
parsonnol since those concessions are oxtended toly to the

i

executive ¢ Put the ration

adre of Special Service Dureau.

!
allowance is admissible to Lhem as per decislon rendered

bJ thi° Tl:bundl in 0O.A, 103/99 disposed of on 8.9.99.

| .
Similar decisions were 31so randeread by this Tribunal in

olas 245/95, 89/96, and 367/99.

- L\/»—-»—-——\/ ) , . Q‘dge 6 L.,
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4. In the light of the decisions rendered by this | "

}
* r ‘ - . I
Tribunal, the respondents are directed to pay ration
allowance to the applicents with effect frcm the date

{ . .
the alliowance bscame admissible €0 the persons serving

at Pomdila arca undef +ho administrative cogtrol of the

.-DiViTional Organiser, S5.S.B., Arunachal Pradesh Division,
‘-
KXhating Hills, Itanagar on the strength of the oxder '

t et

dated 8.11.1994 Tand subsequent orders extending ‘payment

t

of thé.alIOWJnce or from the date of their joining or

o TR

¥

e

(]

i’

fromithe date of categorisation; whichever is later.

‘ﬁ& N I
. The .payment o

f the arrear amount -@s admissible to the

.

[ ] e
applicants shall be made by the raspondents within 90
- S
(ninety) days from the date of recoipt of this order. .
t . . '
: , _ ;
D Application is disposed of, No order as to costs.
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;(-_g L . HoolI[1/521]99/(20) dte 106522000
bR P . Goverpment of fndgs - i o
; S WE . Pirectovate Generd 1ef Beourity
e . : office of the Divi stonal Drgentser
' ﬁorﬁhiﬁﬁngﬂl & Sthitnm Dtvﬂéiow,ﬁ&B,&iligurto

-femorandun

Subse . prawai of ration money in raspsct of
§/8hrt BoEoDeb and 0o Choudhury, ¥ile £

‘ _DoOaAoP'vid@_m@moﬁn@éﬁgiﬁoywt Case [RA[99/
164 doted 155,2000 hoe informed that as per Judgemant of Hon'ble

CAT Bemeh, Guwahati dated 8,9,99 and Cab,Sectto order thereon,

!‘ payment Q ration money w._lc;'dmis‘sﬁble only go .;gh@’glpg;zwants .

; BE LAY,
| of 0A H0,103/99 ; . .
= - ; both &/Shrt B.EoDsb and

th

: . 20 I K
& . 8, Ohoudhury, gbe moy_pleese—b& Er Formed that Binee nowe of then
4 h@g;- ¢ applicent of the G4, Ba¥ion 411lewancs Sor the pertod
Y “they rematmed post at DiveHgrs. 4P Division,Itenagar 18 rot
admissible jgo themo ‘ : _ S

"t~ This is for gnforma¢tond
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; Te R s55/st1tgurts
, s/Shri RoN.Dab,FDC R .
) end @zt 0 Choudhury,UbE,
1 PiuloHqres, SSB;. e
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